MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 13/AM12
HELD ON 29.06.2011

UNDER CHAIRMANSHIP OF
DR. L.B. SINGHAL, JOINT DGFT

Meeting No. 13/87-NC-7/2011 of NORMS COMMITTEE (NC-7) dealing with ‘Plastic & Rubber Products’ held
on 29.06.2011 under the Chairmanship of Dr. L.B. Singhal, Jt. DGFT, Udyog Bhawan, New Delhi-110011. Followmng officers
attended the Meeting:

1) Shri Ishwar Singh, Deputy DGFT and Convener
2) Shri A. K. Aggarwal, Jt. Industrial Adviser, D/o C&PC

3) Shri S.S.Bose, Senior Development Officer, DIPP
4) Shri S.N. Sharma, FTDO

2. Committee confirmed Minutes of NC Meeting No. 12/AM12 held on 22.06.2011.

3. Committee, after deliberations, approved following cases and RLA concerned shall take consequential action as per Foreign
Trade Policy/Procedures.
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MANUAL CASES

Case No. A-59 GALA BRUSH LTD. HQ F. No. Status:
01/87/162/00165/AM 11/DES-VII Deferred
NC No.: 13/AM12 Dated: Adv. Lic. No. RLA F. No.
29.06.2011 0310263124 dated 12.04.2004 03/24/040/02182/AMO03
Request: Fixation of adhoc norms for the export product “Plunger with Handle in various sizes”.
Decision: The case of M/s Gala Brush Ltd., Mumbai was considered only for the closure of the subject advance licence. Shri

Vijay Kori, Import & Export Manager attended the Personal Hearing and submitted the information as asked for from the firm. The
case was discussed in detail and it was decided by the Committee to ask firm to furnish following information within 15 days as asked
for by DIPP:

(a) A copy of Shipping Bill clearly indicating the total weight of Chloroprene Rubber exported;

(b) Chartered Accountant Certificate indicating the total consumption of Chloroprene Rubber alongwith
all other indigenous / imported raw material;

() The wastage at each stage of manufacture; and
(d) Individual weight of each of the two type of the Plunger alongwith their total number already
exported. The percentage of Chloroprene Rubber / weight of Chloroprene Rubber in each of the type of the export
product may also be indicated.

Deferred for two weeks.
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Case No. A-60 HI-TECH ARAI HQ F. No. Status:
01/82/050/00935/ AM06/DES-VII Approved
NC No.: 13/AM12 Dated: Adyv. Lic. No. RLA F. No.
29.06.2011 3510017570 dated 18.11.2005 35/81/040/00025/ AM 06
Request: Amendment in the description of Export Product.
Decision: The Committee considered the case only for the closure of the advance licence. The Applicant has stated that while

making application they mentioned the description of Export Product as “Polyacrylic Based Compounded Rubber (Unvulcanised) in
Sheets Form IHS85”. However, while fixing the norms, ALC m its Meeting No. 35/AMO06 held on 14.12.2005 decided to amend
the description of Export Product to read as ‘“Polyacrylic based Compounded Rubber Reinforced with glass fibre and graphite
containing net 50.8% Polyacrylic Rubber (unvulcanised in sheets forms IHS85)”. Subsequently, NC again in its Meeting
No. 32/AMO7 held on 22.11.2006 amended the description of Export Product to read as “Polyacrylic based Compounded Rubber
Reinforced with glass fibre and graphite containing net 50.8% Polyacrylic Rubber (unvulcanised) in sheets forms”. The
firm has mformed that before the decision of NC communicated to them, they had almost completed the exports and in Shipping Bills

they had indicated description as applied for by them (in 4.7 application), thatis, “Polyacrylic Based Compounded Rubber
(Unvulcanised) in Sheets Form IHS85”.

2. The Committee considered the detail and decided that since the licence has already expired, hence no amendment can be
carried out on an expired licence. However since Applicant has stated that they have made exports before NC’s decision and
indicated the description of export product in Shipping Bills as applied for, that is, “Polyacrylic Based Compounded Rubber

(Unvulcanised) m Sheets Form IHS85” . RA, Chennai may examme the case only for the closure purpose based on following
parameters:

(@) It may be verified that substantial exports had been completed before NC’s decision was communicated to the firm
and m Shipping Bills they had indicated description as applied for while making application.
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(b) Poly Acrylic Rubber has to be accounted for in the export product as mentioned by NC, since this is not mentioned
m Shipping Bills as firm has stated that firm has made exports prior to decision of NC, firm may be asked to give
other relevant documents duly certified by Chartered Accountant alongwith statement signed by firm as well as
Chartered Accountant which duly accounts for Poly Acrylic Rubber.

(c) Applicant may be asked to give affidavit also that in case at any pomt of time the information furnished by them is
found incorrect they would pay customs duty alongwith applicable interest.

ONLINE CASES

Case No.:5/3/84-ALC3/2011 Party Name:SHANKAR PACKAGINGS Meet No/Date:13/87-ALC1/2011 Status:
LIMITED 29.06.2011 Deferred
HQ File :01/84/050/00014/AM 12/ RLA File :03/95/040/01010/AM 11/ Lic.No/Date:0310626695 Defer Date:
15.04.2011 20.07.2011
Decision: A copy of application forwarded to D/o C&PC on 24.06.2011. Comments of D/o C&PC are awaited.
Case No.:8/13/87-ALC1/2011 Party Name:ACGPHARMAPACK PVT Meet No/Date:13/87-ALC1/2011 Status:
LTD 29.06.2011 Deferred
HQ File :01/87/050/00087/AM 12/ RLA File :03/94/040/00090/AM 12/ Lic.No/Date:0310628631 Defer Date:
28.04.2011 20.07.2011

Decision;

A copy of application forwarded to D/o C&PC on 27.06.2011.

Comments of D/o C&PC are awatted.

3

Case No.:9/13/87-ALC1/2011 Party Name:ACGPHARMAPACK PVT  |[Meet No/Date:13/87-ALC1/2011  |[Status:
LTD 29.06.2011 Deferred
|HQ File :01/87/050/00088/ AM 12/ IRLA File :03/94/040/00129/AM 12/ ||Lic.No/Date:0310630478 ||Defer Date: |
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| | |10.05.2011 |20.07.2011
Decision: A copy of application forwarded to D/o C&PC on 27.06.2011. Comments of D/o C&PC are awaited.

Case No.:5/13/87-ALC1/2011 Party Name:FUTURA POLYESTERS Meet No/Date:13/87-ALC1/2011 Status:
LIMITED, 29.06.2011 Deferred
4 ||HQ File :01/87/050/00084/ AM 12/ RLA File :04/24/040/00224/AM 11/ Lic.No/Date:0410124215 Defer Date:
20.05.2011 20.07.2011

Decision: A copy of application forwarded to D/o C&PC on 24.06.2011. Comments of D/o C&PC are awaited.

Case No.:6/13/87-ALC1/2011 Party Name:FUTURA POLYESTERS Meet No/Date:13/87-ALC1/2011 Status:
LIMITED, 29.06.2011 Deferred
5 ||HQ File :01/87/050/00085/AM 12/ RLA File :04/24/040/00225/AM 11/ Lic.No/Date:0410124424 Defer Date:
26.05.2011 20.07.2011

Decision: A copy of application forwarded to D/o C&PC on 24.06.2011. Comments of D/o C&PC are awaited.

Case No.:7/13/87-ALC1/2011 Party Name:FUTURA POLYESTERS Meet No/Date:13/87-ALC1/2011 Status:
LIMITED, 29.06.2011 Deferred
6 ||HQ File :01/87/050/00086/ AM 12/ RLA File :04/24/040/00226/AM 11/ Lic.No/Date:0410124425 Defer Date:
26.05.2011 20.07.2011
Decision: A copy of application forwarded to D/o C&PC on 24.06.2011. Comments of D/o C&PC are awaited.

Case No.:1/13/87-ALC1/2011 Party Name:PREMIER POLYFILM LTD. Meet No/Date:13/87-ALC1/2011 Status:
29.06.2011 Deferred
HQ File :01/87/050/00080/AM 12/ RLA File :05/24/040/00062/ AM 12/ Lic.No/Date:0510293592 Defer Date:
7 16.06.2011 20.07.2011

Decision: The Committee noted that the application is still awaited from RLA. Hence, it was decided to issue a D.O. letter
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from DDG(IS) to concerned RLA for sending the application expeditiously.

Case No.:2/13/87-ALC1/2011 Party Name:RMG POLYVINYL INDIA LTD.||Meet No/Date:13/87-ALC1/2011 Status:
29.06.2011 Deferred

HQ File :01/87/050/00081/AM 12/ RLA File :05/24/040/00064/ AM 12/ Lic.No/Date:0510293595 Defer Date:
16.06.2011 20.07.2011

Decision;

from DDG(IS) to concerned RLA for sending the application expeditiously.

The Committee noted that the application is still awaited from RLA. Hence, it was decided to issue a D.O. letter

Case No.:3/13/87-ALC1/2011 Party Name:ZAHONERO INDIA PRIVATE ||Meet No/Date:13/87-ALC1/2011 Status:
LIMITED 29.06.2011 Deferred
HQ File :01/87/050/00082/AM 12/ RLA File :05/24/040/00098/ AM 12/ Lic.No/Date:0510293734 Defer Date:
16.06.2011 20.07.2011

Decision;

from DDG(IS) to concerned RLA for sending the application expeditiously.

The Committee noted that the application is still awaited from RLA. Hence, it was decided to issue a D.O. letter
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Case No.:4/13/87-ALC1/2011 Party Name:SHREE KRISHNA Meet No/Date:13/87-ALC1/2011 Status:
POLYSTRAP PRIVATE LIMITED, 29.06.2011 Deferred
HQ File :01/87/050/00083/AM 12/ RLA File :04/24/040/00087/AM 12/ Lic.No/Date:0410125069 Defer Date:
17.06.2011 20.07.2011

Decision:

from DDG(IS) to concerned RLA for sending the application expeditiously.

The Committee noted that the application is still awaited from RLA. Hence, it was decided to issue a D.O. letter

Case No.:10/13/87-ALC1/2011 Party Name:INK & PRINT Meet No/Date:13/87-ALC1/2011 Status:
29.06.2011 Deferred
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HQ File :01/87/050/00089/AM 12/ HRLA File :05/23/040/00061/AM 12/

Lic.No/Date:0510294337

22.06.2011

Defer Date:
20.07.2011

Decision: The Committee noted that the application is still awaited from RLA. Hence, it was decided to issue a D.O. letter

from DDG(IS) to concerned RLA for sending the application expeditiously.

Meeting ended with thanks to Chair and all participants.
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